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ENACTING FORMULA

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one
amendment No.(2) by the hon. Minister.

SHRIMATI RENUKA CHOWDHURY: Sir, | move:

2. That at page 1, line 1, for the word, "Fifty-fifth", the word "Fifty-
seventh" be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended was added to the Bill.

LONG TITLE

MR DEPUTY CHAIRMAN: In the Long Title, there is one amendment
No.(1) by the hon. Minister.

SHRIMATI RENUKA CHOWDHURY: Sir, | move:

1. That at page 1, in the long title, for the word "prevention”, the word
"prohibition" be substituted.

The question was put and the motion was adopted.

The Long Title, as amended, was added to the Bill.
SHRIMATI RENUKACHOWDHURY: Sir, | move: "That the
Bill, as amended, be passed.”

The Question was put and the motion was adopted.

MR DEPUTY CHAIRMAN: Now, we will take up the Appropriation
(No.5) Bill, 2006 and The Appropriation (No.6) Bill, 2006 together.

THE APPROPRIATION (NO.5) BILL, 2006 AND
THE APPROPRIATION (NO.6) BILL, 2006

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, | move:

'"That the Bill to provide for the authorisation of appropriation of moneys out of
the Consolidated Fund of India to meet the amounts spent on
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certain services during the financial year ended on the 31st day of
March, 2005, in excess of the amounts granted for those services and
for that year, as passed by Lok Sabha, be taken into consideration."

The Appropriation (No.5) Bill, 2006 seeks to provide for appropriation
out of the Consolidated Fund of India of the moneys required to meet the
expenditure incurred in excess of the appropriations charged on the
Consolidated Fund of India and the Grants made by Lok Sabha for the
financial year 2004-05 The excess expenditure has been scrutinised by the
Public Accounts Committee who have in their Thirty-First Report (Fourteenth
Lok Sabha) recommended regularisation of the excess expenditure on 31st
March, 2005. Out of the 100 Grants and five Appropriations in 2004-05,
excess expenditure occurred in five Grants and one Appropriation.

Sir, | also move:

"That the Bill to authorise payment and appropriation of certain further
sums from and out of the Consolidated Fund of India for the services of
the financial year 2006-07, as passed by Lok Sabha, be taken into
consideration."

4.00 p.m.

This Bill arises out of the Supplementary Appropriations charged on the
Consolidated Fund of India and Demands voted by the Lok Sabha. It is
proposed to augment the sanctioned provision by Rs.21,823.92 crore. Details
of Supplementary Demands are given in the document, which has already
been laid on the Table of the House.

However, to the extent of Rs. 10,378.64 crore, the augmented provision
is matched by savings of the concerned Departments or by enhanced
receipts/recoveries. In addition, token provision of Rs.52 lakh is being sought,
one lakh for each item of expenditure, for enabling re-appropriation of savings
in cases involving New Service or New Instrument of Service. Hence, the net
cash outgo involved in the proposals is only Rs. 11,444.76 crore. Sir, out of
total cash outgo of Rs.11,444.76 crore, an amount of Rs. 10,738 crore, that is
94 per cent of the cash outgo, is in four items. One, transfer to States; two
fertilizer subsidy; three, interest relief to farmers; and four, the expenditure in
police. The reasons for additional requirements
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have been given in the document. | request the House to consider the
demands, discuss them and approve.

The questions were proposed.
MR. DEPUTY CHAIRMAN: Now, the Motions are open for discussion.
Shri Surendra Lath.

Y s ore (S = g=IaTe IUHIRT ARG | H SRR & gRT Afre
fSrre e IR AR P1 dax il A8 o 7131 8, 99 R dle & oy @eT g

g
[SuauTeaa (10 FH0 90 ) Frori= gu,)

ABIgY, I8 IRFRT YE! © I v 9= 9 faf=an fagrre qer srfaRsh | &l <fdx ST
Y e & Tl B ©, T <9 &6 A= anfdre fawai w89 59 9+ & - dRa 2 |

HEIed, H 59 A9 WR giei A9 TRBR BT LM TS DI 3YF AT D1
IR AT =78 § | He1d, <2 Bl 1041 Yeaiy IS FEIW B AR € | 1181 daquid
IS BT HAIGT TIR AT T RET 8 | 2006-07 TY AT BT 3R & AR ARBR 37Te] T
¥ 2007-08 PT TSIC, 3P Hhed TR BRI ST X6 & | < Bl AT RATY 95 370
SR ¥ ok RE1 &, I8 S1a1 TRBR HR I8] 2 | 5710 $10 4lo U1 8 A 9 TR O 9¢ 81§
| S A1~ < H ARI AR ST IIATaR0r 98 310 &1 4 9 81 © | by 5
SATIErep FTY T AT T AT ATSHT Bl et 8T8 2 UPA I <1 4 MY BT ATl X 8
e & 3R 9 SRT <9 &1 AT T A <0 BT AT NSH! [ha1 arIi=ad gan 2, I
ST 1 ATGLIHAT & | ST T FHHTT SMHET IR I8 8, AN Y& 4 TR T T, Ble-
BIC IYN 4 81 B &, SRISIIRI YA P! A8 9¢ 8 8, ol e TS Bl P
TR ¥ 3179 MG R 2 | 7eied, Rra-t #ems § <1-¢rs a8 # a¢1 7, el 10 Arai
H BT TET 991 | 7RIy, P I8 A1 © [ STa-S19 B« <1 3 37 8, Hetls STd
H I B | 1 B P whe S 3R HEWE & dlel-gFT B 9y B |
.(TIYT)....

SHRI P. CHIDAMBARAM Have You looked at the figures recently?
...(Interruptions)

i Y5 1S : YS! G A ATy, {6 T FIAGT | .. (SHGEH)....

SHRI P. CHIDAMBARAM: Have you looked at the figures before
talking? {Interruptions)
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SHRI SURENDRALATH: Yes, Yes.

SHRI P. CHIDAMBARAM: | will reply, but, | hope You have looked at
WPI from 1999-2000 to 2006-07. (Interruptions) | will give it to you if you
want. Please look at that. Please look at those figures and then make a
statement.

SHRI SURENDRALATH: | am talking of the (Interruptions)... | am not
talking about inflation rate, etc. (Interruptions)

HEIGY, I8 Hel ol X6l © b P 4 Frawr o1 gern 51 @1 2 1 Y &= # fhami
B 7 FRILIA TS R 01 S &1 AW B TS & | 9 31o1 WY B &7, Plemirfed daex
BI HT < H B9 a1 9hd §U &, 39 IR ¥ W ST B 3MaISHI & | 981G, WRDHR
S HATIA T BT fFAHT BT 01 <7 BT S e a7 7 o1, fApie T 7 S W)/
& fora, faRivas Re 9@, S IR IRER &) [a g1 3T RIS 2, IH 20
T BT A& T T o1, 9% 9 &7 H 12-13 URR W A B RIS R A PR
BT | T UHR F 9t & FARTIS T F F01 H U A&T DY YT TS B Y F |
ARGR BT AT & AR fHami &1 7 T W F0T U] BRI Bl G HET TS ¥ |
TS & <@ ¥ o5 urr: 70 URrerd Y o7 wlemRfea d@ & Aregd & fgm 9re 7 o)
PIATRIET I S 0T ITET HRT &, IHDT 1 AR &, 98 AT qAT ITH gexTa
ST & ATEIH A HRIAT 1B 8 | A1, ATST AEDBRI 5§, Sl 7 U B =TT &%
TR U ITAL] FRI B &, STD] JHAM 81 W81 & | $9 JHAN Bl WRUTs s TRBR T8
B B &, FAP! Y WRBRI TR STl AT 8, <lfebT o7 ARDR g FHATT D HRUTS
PR 4 IHY © | 5 JHATT DI WRUTS 7 81 U b HIRVT ATST AR SR 8 7 Hiererd
TR VN ST BRI H JAHE 81 W2 & | FHARII 4 Sl 7 IR TS W [ @ 2 &,
STH] Al WIS B8 ARBR B FERIAT PR W8 8, Aiedre] Al < 81 8, fbg AePRI bl
DI 5 [H¥l TPR B FERIAT 75 TRBR §RT 8| &1 I T&1 & | FehRI dhi & ATEgH
3 ST =TT B 0T f3IT 1 RET 8 3R F8HRI 9 AT 98 g1 BTeld 4 ok I8
2, Afd $731 HUR IoT & oIy TRHR B THR B AIcire o1 T8l § 8 8 | H
DR H 3UT B [ AIDBR 37 FeHRI 4] Bl AR AT TSR T PRIY,
R b FEdRI o <1 4 1fdd o1 fhami &l < b | H TRBR F STHBRT A8
g o Rod 9% o $f$a1 71 fIf=T NGOs & M ¥ ATSH] BIgTH B BT dAd o
o1 o7 forn & | a1 9% |El 8 % 59 g N1 980 9 Ye@R Jaard] Toiiaiel & M |
Al &R Bic-BIC TRl o1 e ¥ & 701 < W@ 82 I S afdwq @i &
T A 20% H30% AP BT Y& 9l PR I8l &
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MR ARBR 3 A3 B AT 1 BT B HR IET 2 | MeHAR TSRS ST 56 TR
T & BT BRI BR I8 &, I 0T aGell B (oG AITIR AT PR ¥ 8 3R 3 BRIT 37T
fopaT aerERT R & forg AoTqR BIRET R |

HEIGY, TRGR 7 14! 301 A1 anfdres ifer 3 1 an1f¥res S 997 &1 wita
39T © 3fR 57 3fres S 7 St e wnfid 2132 €, 92 A1) A ge €Y S RE B |
o I T B, SHF WIEH W WHR BT Y oG BRIS $UY 7% BT JHAM 8l I 2,
g g @1 91a 7% & & feami &1 a1 Y &7 &1, R = 59 9 BT 60 % ST
iR ol 2, 39 va wrer # ot ge A om @ 2?2

ARA & SIIST U1 A1 Aol B IATEH A HiY iR fHa &1 984 g1 IM_H
2 | o ret fohdl RO & Y et 81T 2, I ATl 89IRT SIS ! U1 1 6 81 STl
2 3R 579 A1t Wit 3ree] 81 Il 8, S |Ie SR SiTeidl U1 §¢ S 8 | 31T B
SEIYY 1Y 984 88 O Wall UR MW Rl 8, b YUY AR PN AR B &
TSN < H Bael Wil db &1 AT 8, T 9o a8 81 9gd W I8l 8, e
PR B &7 BT M YT AT 1 FRR B, A7 6 81 &1 8, I8 9 781 W81 ¥ | 36 HRT 9
# 91 AT | wWrey vyt @ SIS IR ST fRaT ST <ET ¥ | g onen ® f g4
Il BT 37 AT AT goic H e v gy, foat #50) Sft ffgaa & o1 Aewye fof
ol |

HEIEY, URA &I AT b IR H I-[ BIB! W Aldbs AT ST T |
SENID &3 H 10% I 12% DI g 81 X1 5, Telld 9 HaeH ¥ Hifd Bl G Bl 18T 8,
=g 39 AR AT &1 A1 <27 H fha Uiererd @rTi &1 el Je1 8, I8 |el & b o
™ BT S 9RT 9 B 8, SAD R TSI FAT H Hee - e a1 7o f{fera=r
IR B % 8 SNEfe axM1 &1 WUl 4 98N gig 81 X6l 6, fhw] g9 &1 a1 I8 8
3 <21 1 A SrreHT -1 faT & o | dfrd © 1 31l-oft T2 & 60% TRART d=m
PO q<el H 1 80% W 90% TRARI T &4 fastet ff 781 gar urg 8 [ 7ai 9 IF #1 gg
U Uy T | rferanter e # warey @it Ifyd faumd Suerer e ¥ | it I 7
J @i b forg wrerfires Rier Suete TE1 -1 U & | 31151 1 <% Bl 60% WA AT A
T & SR FR B 2 1 5781 39 H 70% T PN R 1R 3= &, S9a01 o o
I TRATE | 37791 BRI Bl A1 H fhar
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JITTERT B T2 & IR T v 32 & b <21 & It 1 o agd e o aa €
UgT U2 |

AR U} T A g 819 S 7E € iR WRed! daadta aie o
T TR frar S @1 ¥, W H WHR B Ig T AT EFN fF e Iqa
TIMAEHATS RIT E7 I8 I I a1 & 6 <91 ) W@refiar & 60 ¥ 18 f &9 <21
TSI DT T TEl PR U & | 37T $9 < BI YIAADHAT T $1 a8 Al 2, Sl
FHIST b R el RIS IR WSl &, 84 S9a! [ Be1 8 a1 e <91 § #ei-
fAferfrmR a1 7edl-RferR TaR &% €, 39 aR 4 [oi o b srraedesd & § aRaR
A SRIY BT g b AT ATl ST gofe & AT i 1 41 G AIST1 a9 S K8 & S
9 91d IR WHR [ 30 @ &9 § | § SRR BT &1 dRISTRI &I RS a1
TTEdl § | HBIed, 3719l BIC-BIC I Sl <% H HfY & a8 a9 D AR Ford
FRA & I 49 BT 1 ¥R & forgg SRR &1 S ol anft e 1el < <) 2 o S ot
AT o1 X8 € 9 hacl BIgel 3R TSI b o A &, I AN a9 181 Uga 8T 2 |
AR A ST e @) ot s Bic-uic SURN &l it vl {1 ST € S9a! A1 far
ST | 715y, 31 39 BIS-BIC SN Bl A0 SYALIT 7 | 8 Wfaerd I e IR I8
2, freg BIC I o7 T 15 1 18 WRTerd B 31K Sree shiee Tell &1 Ter 311 30 wfcrera
2 | 3R &9 39 BIC-BIC SN &1 A 98T a1ed &, 37961 b H1 ared &
SIDT T USRI Bl 30 HRILTT TP IMT STv%) © | A1, BIC-BIC UM HI B
TS BT TR IR 0T UL B Bl ATGLIH © | {IRTDBR 37 BIC-BIC I8N DI 12
15 UICeTd 1 &% IR 3RV ST Bl X818, SId(P a9 &9 SHN Bl 6 A 8 Tl B & R
U1 SYeT&] HRIAT 1 X1 8 | ATTTIHAT & 31 BIC-BIC SEI I SNl b ST /47131 H <20
H RISTIR Yo R I8 & S 8 W 10 WRUCT Bl &% W RV IUAET HIRAT ST | TP
AT BIC-BIC LN H TFATSST YT H W BT & Bl ATLIH1 & | H AR P &
BT PR A8 & § 6 81 A I WG S HS A, FTTp! a1 H #2141 &1 SunT
T BT 7, Ma-TTa § FIRI B W H A SRET E R Al AR bl AR e
2 3IR 37 WIgT BT IYINT <2 BT Fa TRG TIHT BRAT &, I AT IR AR 7 16
IRYC GRATgSl SYC! oIS © | §9 BIC-BIC JUNN B 3771 9 H T8I TSI Ao e
AT &b A1 ARG SR 7S I8 & 3iR 3711 89 =1e] [ 59 bR & SN o1+
AF A AP AN BI AR B 8T 8, 39 YN BT GRS YT A Be et
1y, foa b A SUNT 79 A Ied HHAT BT DIl PR T | F816d, § TWER
BT T S BIC-BIC LN Bl TaTgSl SYC! IR BT o b 7T 3R HRT E |
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HEIGY, § TRBR BT &7 3171 &1 g1 e gRFRufl R faam asar g 13w
o1 3 R aga € HHR 7 MR S faersa 21 3@ & et o ot aas =81 uga
8T 2 MR fIRIvax iy &5 oISt 98 oIV 3% &, 31 ST A% 2 MR H *men o
% WRBHR 1 aTet a1 A 37 vl R faaR &l o atet 9ot # &9 9l ) IR
PN AT S P S FEH HHAGIR I BT AT 2, S AG9 1< &b TG ¥ EH Tl §
fITRT &1 19 I ATHI Teb B3 TG, $0Db R 4 forar M, 7 b IR badl T+
ge IurTufoEl, AecififeraTd, aecifafoa i & oW Ug= T | 39 UHR &) s
R BT | H 3R 31P T P §U TRBR DI g1 a1 Byl fh o dred f=1 7
ARBR 3T ATSHT BT a7 PX, 3T MSH! P B Bl a4 fHel, 3P IR H &1 B,
S ITd R §U H ST I1d D1 FHIGT R § | IS |

SHRI SANTOSH BAGRODIA(Rajasthan): Mr. Vice-Chairman, Sir, | rise
to suppport the appropriation No. 5 Bill and the Appropriation No. 6 Bill. | wish
my hon. colleague could have said whether he supports these Bills or not. He
has said everything, but neither did he oppose the Bills nor did he support the
Bills.

A s TS : BH B! fARTe e feban & | AR Aror H H+ ARy e fopan €, 3l
SR AS TS BT S ... (FTIH). ..

it WA qrTSifEan : § oo Radve &var g & smuas fonsdt a7 # # qren
TEI STell | 31T Wit 2MifT | JA foTy | 31F §H RT AR a1 I G Al G GaN &l
FTefil T21 3R 3R &H Al faR1e €1 781 331 ol fhe 89 Iai 931 12 Safry = <
Y foxTer faran, a8 emmueT SI®R o | Sir, before | come to the main subject of
supplementary demands, | fully support hon. Lath's suggestions in regard to
the small scale industry. But that is not the subject matter today. | will not go
into the details of the issue, except the issue which relates to the Finance
Ministry. The hon. Member has mentioned about closure of units due to
finance problems! would like to inform the hon. Member that from 1998 to
2004, till the NDA Government was there, the total loan to the small scale
industry was 17 per cent of the total credit. | am not going to waste your time
by giving figures of all the years. | do have these figures. | want to tell you that
in these six years, from 1998 to 2004. when the NDA Government was ruling
the country, what they had done for the SSI was, they had reduced the
percentage from 17.5 per cent to 9 per cent. These are all statistics which as
known to you, but you do not want to
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mention them. Not only the percentage has gone down. Similarly, the number
of units, which were supported by banks, was 32 lakhs and in 2004, they
camedown to 16 lakhs. My friend from the same group of people says that
you have to look after the SSI. They asked, "What has the hon. Minister
done? what has the UPAGovernment done for the SSI?" After this
Government has come to power, the first thing that the hon. Minister has done
is, he has made a statement in the House that in totality, every PSU bank will
give 20 per cent more funding on the total amount. Supposing, it is Rs. 100
crores by one bank, it will be Rs. 120 crores next year. It will be increased
every year. That is what has happened. The result is, in 2005, instead fo 16
lakhs, 16.74 lakh units got credit. This year, the number has increased to 17.5
lakhs. This is what the Finance Ministry has already done. | fully agree that
the general credit is going up by 30 per cent and the total percentage of credit
is definitely going down. For that | have been approaching the hon. Finance
Minister continuously. It is become more credit has gone to the service sector.

SHRI- SURENDRA LATH: That is what | have said.
SHRI SANTOSH BAGRODIA: | request you not to interrupt.

SHRI SURENDRA LATH: | am saying this because you have quoteded
me.

SHRI SANTOSH BAGRODIA: | have quoted you because you spoke
before me. | am not quoting him from out of the wind. ¥ ga1 ¥ &1 a1t &1 § | H7

I8 W F@ic fhar {6 § el IR feAfest o1 wdIc &=al g | Sir, when he also
mentioned about micro finance, | am telling you from experience that Self-Help
Groups are a boon to the country. There is 100 per cent recovery. There is no
NPA from Self-Help Groups. Let us not unnecessarily oppose every policy of
the Government, even if it is helping the smallest people, the poorest people.
He says, 31 JATGHT & oG & 81 R © | AT MSHT BT AT F [oTY Ah oo Jd
B 9 PRAT A1) fhaT 3R § R EGwI d gaax I8 91 Gal §, Ta-7Tid 3§ gAY
I8 T Gl g 6 AN 1 957 G g8 © | BIC-BIC FFAT B, Feoll 2 dTel I,
HI SIAT GIE A H o S 8 3iR AT Bl A oS Bl U |l 96 9T <l & | §9P T
HIT 3T BAPoIc B Fhd & (P (54 TRE BT $eX¥T YT <A1 Usdl 57 {7 ¥= 7 41 39y
BT U 1 G BUY A oFe” Bl ST TSl &

368



[14,December, 2006] RAJYA SABHA

3R TE AMeHY T4 Aot e JU & U STl 2, A SHD! % Fexee # frefdl 8 1 PR
$I T BIS WX B b I Aot ged GU a1e] B TSdS IR 8 © ol I TR g9l H1 §
3R & oAl 1 ot ATy b B —1 R U Teds PR IETR 2 ...(FaEH). ..

SHRI SURENDRA LATH: | am talking about NGOs.

i} WA IRTSIfEAT : Y o4 YU B TA0SH03N0 BT & 1 U0 ST 3o iR 8
T T | U 4 YU DI B TA0SH03N0 HEdl & ? SD ATl DI UF0ST0310 &1, T I8
LIECICSINES A CICIK R EERIBICI ESIEAEY

This is a great boon to them. Let us not oppose it for the sake of
opposition, and if by chance, the hon. Minister decides to change the policy
because you are opposing it, them, nt will hurt lakhs and lakhs of small people
in the villages. | request you on to listen to him on this issue. 7T &g Sft 7 78

SIS AT 3R I8 91 31T 961 8] | H Al g 1 39 TArs B3, <R A18d VTS
P, A1 U8 (S e R AT BT, Wi ael Sl a1 a1 18l g 1

THE VICE-CHAIRMAN (PROF. P.J KURIEN) You address the Chair.

SHRI SANTOSH BAGRODIA: This is the last point which | have to
mention with reference to what he has spoken. | have to mention them
because he is talking things which are not relevant. He mentioned about
mehangai. We have talked about this mehangai; we have this price rise for
discussion. In fact, it was only partially discussed. With the kind of growth of
GDP, in two years' time, since the UPA Government has come into power,
inflation is only 5 per cent. The growth rate was only half of it, but m the growth
now is 8 per cent. 9 per cent and 10 per cent. When the growth rate was three
per cent or four per cent, the inflation was more than 5 per cent. The average
inflation between 1998-2004 was 5.35 per cent of something like that

SHRI P. CHIDAMBARAM: | will give the figures; you go ahead.

SHRI SANTOSH BAGRODIA: The hon. Minister says that he would
give the figures. He will give the detailed figures. He is worred that if | give all
the information, what wil he give? Don't worry, Mr. Minister, you have much
more intelligence, much more information, than me, and you can articulate
much better things. But since | am standing, | have to also speak something. |
am only defending you.
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Sir, now, | come to the Supplementary Demands. Mr. Minister, when
we talk of Supplementary Demands, this has come for the second time this
year itself. | think it has become a practice of all the Finance Ministers year
after year that they bring Supplementary Demands every year. | don't know if
this kind of planning gives a good image to the Finance Ministery. Whoever is
doing it, whichever Government is doing it, why should we have
Supplementary Demands? This year too we have come with it twice. We
brought it once in the Monsoon Session and we have come again, in this
Session. Every year there are two Supplementary Demands.

SHRI P. CHIDAMBARAM: Every year, there are three Supplementary
Demands.

SHRI SANTOSH BAGRODIA: that is what | am saying why do you want
to Have Supplementary Demands? You have presented a Budget; it is for ope
year; it is hot for ten years. If we cannot predict for one year, what is the
point? | can understand if there is a calamity or there is some big change in
the situation in the country and we need Supplementary Demands. | will go
into the details of Demands also. But, with your transparency, Sir, if we can
have even a five-year Budget, and then we have Supplementary Demands, |
can understand that. But | do not understand, having an Annual Budget, and
still bringing forward Supplementary Demands, | was just wondering if our
wives started giving us their supplementary demands every three months,
what would happen to us: We will be doomed. Sir, | was also wondering, Sir,
whether this was a good and healthy practice or not. It has been observed
that the budgetary allocations remain uncommitted and still the
Supplementary Demands are sought in every Session. | would, therefore,
demand that Supplementary Demands must be accopanied with a Ministry-
wise statement of utilisation of budgetary grants. We will support you, Sir, but
let me tell you we really do not have much information. We will support you
because we are your strong followers. In this respect, may | also refer to a
study conducted by a Washington-based Centre for Budget and Policy
Priorities. with inputs from an Indian study group, Centre for Budget and
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Governance Analysis, New Delhi? This study has developed an Open Budget
Index to assess the transparency, quantity and quality of Information provided
in Government's Budget Documents. And India is placed 17th, with a score of
52 per cent on the Index, meaning thereby, while Government does share
some information. Yet the Budget is still not comprehendible to all. So, you
can say, with more information we can probably do better. | urge upon the
hon. Minister to look into the report and also examine its recommendations, if
you think they are worthwhile, and to also assess the Budget layouts of other
countries that have performed better than us on these indices.

Sir, | would like to submit that, like the Annual Demands for Grants, the
Supplementary Demands should be examined by Department Related
Parliamentary Committees, against the Annual Outcome Budgets. | also
recommed that Supplementary Demands and Outcome Budgets too should
be posted on the Finance Ministry's website. If these are already posted, well
and good. If not, please put them on the website.

Sir, the hon. Minister mentioned about the Supplementary Demands of
Rs. 21000 crores He also mentioned about some ten thousand crores or so,
which has been balanced, and the figure is Rs. 11,000 crores. Statistically,
this is right. But if this demand of Rs. 21,000 crores had not been there, this
ten thousand crores which he has balanced, probably, would have been used
somewhere else. It would have been balanced somewhere else. So, | do not
know, how far this balancing is right because, at the moment, we are talking
only of Demands, not of resources. The demand is Rs. 21,000 crores. Let us
not misunderstand the whole thing. The demand for Rs. 21,000 crores
remains the same. How it is adjusted is a separate issue. You will adjust this
ten thousand crores also. But it does not mean that the demand becomes
zero. The demand remains the same.

Now, Sir, if you look at these demands, out of Rs. 21,800 crores, only
Rs. 1360 crores are meant for capital expenditure. The remaining
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amount is for revenue expenditure. | do not think it is a very healthy practice,
Sir, | would like to draw the attention, through you, Sir, of the hon. Minister, to
this chart which has been given in the Bill; it mentions Atomic energy', ' 192
crores. For Nuclear Power Schemes, under there revenue expenditure,, thre is
a provision of Rs. 116 crores. But, the capital expenditure for the Nuclear
Power Scheme is only Rs. 1,00,000 means Rs 1 lakh | don't know what is this
capital expenditure of Rs. 1 lakh. Similarly, Sir, there is the Department of
Fertilisers,—I think, probably, it may be the revenue expenditure for subsidy—
there is a provision of Rs. 1,400 crores. | think, we can plan this subsidy in the
beginning of the year, in a much better way. My suggestion is, no
Supplementary Demands should be required for meeting the expenditure on
subsidies. We all know that the hon. Minister has been very successful in
augmenting the resources, but that does not mean that we spend it. Resource
augmentation is good, but we have to save that, we have to use it somewhere
else, or, at least, it should be used for such expenses which can be planned at
the beginning of the year It should have been planned at that time.

Similarly, Sir, for the Ministry of Coal, there is a provision of Rs. 131
crores for revenue expenditure. | can't understand why this kind of revenue
expenditure should be demanded now, and not at the beginning of the year.
Sir, for the Ministry of Defence, there is a provision of Rs. 64 crores for
revenue expenditure, and for capital expenditure, it is only Rs. 4.96 crores.
These are all figures given by the hon. Minister himself. | can go ahead with
all these things, but | would not go into more details. But the fact remains that
out of so much-expenditure, Rs.1360 crores is only for capital expenditure,
and the balance of about Rs. 20,000 crores is for revenue expenditure. It has
to be seen whether it is a healthy practice.

Sir, another thing that comes to my mind is, the details of Rs. 249
crores that are being charged on the Consolidated Fund of India. Sir, the
Supplementary Demands of the Ministries like Commerce, Posts. Food and
Public Distribution, Environment & Forests are being charged on the
Consolidated Fund of India and not voted by the Parliament. If you charge
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this on the Consolidated Fund of India, then, it is not voted by Parliament.
What do you mean by charging it on the Consolidated Fund of India? Why
don't we vote it in Parliament? The funds meant for these Ministries should be
voted by the Parliament. It is not a very secret account, like the Department of
Space. | am not questioning that. If that had been debited to the Consolidated
Fund of India, | would have no problem. Similarly, capital outlay on Defence
services is Rs. 49 crores. | won't question that because that can be due to
various reasons. But, as far as expenditures of other Ministries are
concerned, | wish it would not have gone to the Consolidated Fund of India,
but it should have been voted by the Parliament. Further, Sir, a sum of Rs.
195 crores of the revenue expenditure is being granted in this Supplementary
Demands as a charged expenditure and not to be voted by Parliament. That
also doesn't look very logical from my point of view. But, | am sure, the hon.
Minister will make it logical when he replies to the debate.

Sir. | want to know from the hon. Finance Minister whether it is true that
certain State Governments,—because the State Governments are going to
get Rs. 4,131 crores—have diverted the Central Government grants and
assistance into their public accounts, thereby avoiding the legislative scrutiny
by their own Legislative Assemblies. What steps are being taken by the
Centre to check such tendencies? Sir, what it happening is this. There is no
accountability for these kinds of funds. If the hon. Minister can explain it, then,
| will really be obliged, and | will appreciate it.

Sir, just before this, the discussion was going on on the Prevention of
Child Marriage Bill. For that. | would just like to give one figure. | don't want to
discuss it in detail. Sir, the unemployment rate for females is found to be
much higher than that for males in urban are as That is the reason for child
marriage. The unemployment rate for females is much higher. If that can be
looked into by different policies, it will be a great help. Now, Sir, time comes
for congratulating our Minister. | congratulate him for augmenting the
resources which is unprecedented. Unprecedented, because it is just by not
collecting more funds in every sector, whether it is income tax or excise duty
and all services, but also widening the net, more assessees. So | must fully
support him and fully congratulate him for this. | would only like to tell him 2-3
things on this. One is, on the withdrawal tax. Withdrawal tax, the hon. Minister
has mentioned in his Budget Speech that it is for trailing. It is not
augmentation of revenue It is
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basically trailing the black money. | request him to share this information. In
his experience of one and a half years or nearly more than 20 months, what
kind of trailing has been done? How many people have been caught? If there
are two or three or four or five, is it really worthwhile because this has become
very cumbersome particularly in the villages where small, small people are
suffering? The bankers are themselves suffering. So, please either justify this
or as already assured, indirectly or directly, in the next Budget, withdraw this
tax. Similarly FBT, the Fringe Benefit Tax, if it is for augmentation of revenue, |
am with you, but if the same revenue can be augmented by taxing the same
corporate in a different manner it will be a great help because most of the
people are very unhappy about this kind of tax. It is a very unpopular tax. Tax
is in any case unpopular, but this particular tax is very unpopular. Therefore,
the hon. Minister may consider this aspect also. Next | come to the point on
litigation. Sir, what is happening? There are thousands of cases pending in
Superme Court, High Court, Lower courts in appeals not because the
assessee is going for these appeals. It is because the Department is going for
appeals against its own decision. It is the Department's assessment done at
the lowest level, which is wrong, considered wrong by, assesses. He goes to
the higher authority, that is, the Commissioner and the Commissioner gives
assessment in favour of assesses. The department does not accept it.
Department does not believe their own officers. They go to the appellate
authority. Even the appellate authority has got one of the officers sitting in the
bench from their department and still the decision of the appellate authority is
also not accepted by the Government. They go to the High Court. They go to
the Supreme Court. The result is, forget about how much cost it has incurred
by paying to different legal luminaries in the country, but how much time is
wasted, how much harassment is done to the ordinary assessee by not
trusting their own people! | request the hon. Minister to look into this aspect.
Let us not file the cases for the sake of filing like largely opposing for the sake
of opposing.
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reduced, at least by the Government. | can understand ordinary citizens
going there. But why does the Government go in for litigations one after the
other. Another point that | would like to make on this issue is, please make a
study how many cases the Government has taken to the High Court and the
Supreme Court; and, how many decisions have been taken, by these
authorities, in favour of the Government. That is only miniscule, a small
percentage. That will show that the first decision taken by the original officer
was wrong, and further decision to go to the court, without any reasonable
basis was also wrong. Should be burden our Judiciary with this kind of
attitude of the Executive? That aspect has to be seen. How many man-hours
are we wasting in this kind of litigation?

The economic situation, as per the hon. Member, is definitely very
good. Nobody can question that. He himself has said, "That economic
situation is good, but it has not reached the aam aadmi.” It is just not
possible. If the economic situation is good, it has got to percolate to the aam
aadmi. But, maybe it is not percolating with the same speed, as desired. But
let it happen. If there is growth in the country, things will improve. Who will
say that the roads, which are made all over the country, are meant only for
the rich? Are they meant only for the individuals? They are meant for
everybody. Does this facility not go to the aam aadmi. It does go to the aam
aadmi. Does the Employment Guarantee Scheme not go to the aam aadmi?
It is meant only for the aam aadmi? Two hundred districts are covered by it. It
requires resources. The Government has provided reasources. The primary
schools are for the aam aadmi, for the villages. The Primary Health Centres
are for the aam aadmi. | can go on counting such things. | am not going into
those details because that is not
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the subject matter of discussion, today. The growth, generally speaking, is
very good. The hon. Prime Minister recently said, "Now, we can dare for the
GDP growth of 14 per cent." The GDP growth of 14 per cent in two years! Had
the NDA even thought, even in their dreams, of 14 per cent GDP growth? No!
Our Prime Minister, our Finance Minister not only dream of it, but they are
planning for it. And, this growth will not only go to the rich, but will definitely
percolate to the poorest of the poor. (Interruptions) Sir, this fact has been
recognized by the World Competitive Year Book, 2006 also. On the
Competitive Index, based on 300 economic criteria, India jumped from the 50
position to the 29 in 2006. This has happened in just two years! This is not a
mean achievement. It has been recognized that India has got resilience to
withstand the economic cycles that occur in liberating economies. This has
been confirmed by the world leaders, independent world leaders, not by our
Government. India ranks 15th in the Asia pacific region, 10th in the thirty
economies, with population more than 20 million, and 5th in twenty-five
economies with per capital GDP less than 10,000 dollars. These are not mean
achievements in two years | request all of you to support him so that there can
be more growth. We should support him, the entire House should support him
for his economic . policies so that was can go wholeheartedly and more and
more effective , growth can take place. That will go to the aam admi, let us not
worry about it. In that case, of course, the agricultural sector is not developing
as much as it should develop. | think, for this also, the entire responsibility is of
the NDA because in agriculture, gestation period is Ver long Development in
that cannot take place in one or two years. Whatever our Governments did
before 1998 or before 1996, they have spoiled that during their period. The
result is that there is shortage of food. The result is that production in
agriculture has gone down. But, now, when this Government has come, they
are making new policies and taking new policy initiatives. | am sure, we will
have a second Green Revolution very shortly, and you will find that India will
again have surplus food despite increase in demand and increase in per capita
consumption. This is what this Government is going to achieve.

The latest NSSO Survey poses an alarming picture though. The rate of
unemployment is much higher among educated youth compared to those with
low level of education. These figures do not augur well for an economy
targeting to peg at a double-digit growth rate in the years to
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come. This is only a warning to the hon. Minister. These are sectors of low
and slow returns on massive investment. The Government will have to lead
the way and make investments lucrative. Whatever may be the investments,
Sir, and whoever has got the money, whether he has got Rs. 1 lakh, Rs. 2
lakhs, one billion or one million, he would like to invest in what is lucrative.
The Government has to find methods to see that not only the Government
investment is lucrative, but investments of ordinary citizens are also lucrative.

Sir, we can discuss this point. It Is not a budget discussion. | just want
to request the hon. Minister to kindly see once more whether—he himself has
agreed that every year the supplementary demands come— these kinds of
situations can be reduced. Particularly, he can have better and bigger vision
so that we do not need to have supplementary demands. This will help in
augmenting the economy better Then, every citizen can also know that this
extra expenditure will not be made by the Government With these words, |
once again support the Bill. Thank you very much, Sir.

DR. K. MALAISAMY (Tamil Nadu): Thank you Mr. Vice-Chairman Sir,
for permitting me to speak on this subject on behalf of the AIADMK namely,
the Second Supplementary Demands for Grants After listening to the earlier
speakers. Mr. Surendra Lath, followed by Mr Santosh Bagrodia, | feel that my
task has been made fairly easier in as much as they have covered a number
of points which | wanted to appeal to the Chair. With the result, | will be as
quickly as possible and as briefly as possible, and will try to balance a
lengthy speech made by Mr. Santosh Bagrodia by a short one

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is good that you will
not repeat the points.

DR. K MALAISAMY: Sir, | will touch the points very briefly. | will
underline a few points which | feel are significant and should be brought to
the notice of our hon. Minister. Sir, we have been listening to the hon.
Minister, who has been nice enough to tell what for he has come, how he is
going to ask for and seek the sanction of this Parliament for an additional
expenditure of Rs. 21, 823 crores out of which Rs. 11,444 crores is the net
cash outflow. Whereas he said that the balance of Rs. 10,378 crores could
be made up by way of enhanced receipts, recoveries and savings, etc. We
were able to listen to him. Sir, we have understood what the object of the
Budget is. The Budget is a tool of administration and the basis of orderly
finance. It is a powerful instrument of social and economic
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policies. Not only that, it helps a lot, particularly, in a State like our welfare
State, in promoting the welfare measures under the Budget. Sir, as a student
of management, | had been taught as to what was meant by satisfactory
service. Satisfactory sercie means and includes continuous service, timely
service, adequate service and equitable service. This is the object with which
a comprehensive Budget should be made. These are the backgrounds under
which main Budget is prepared, followed by the supplementary demands. Sir,
Now, with this background, the non object of the Budget should be to
eliminate poverty, to eliminate unemployment, under-employment and to
eliminate inequality in the distribution of wealth, status and so many things.
Not only that, the Budget should ensure happiness, comfort, and everything
to the people. This is the totality of the object of the Budget. While so, | am
inclined to ask whether that object has been achieved, either through your
main Budget or through your second Supplementary Budget. This is my core
question, which | would like to ask. Shri Santosh Bagrodia highlighted what all
had been done. On the other opposite side, they were pulling down all. Sir, as
far as | am concerned, lam neither here nor there; | am in between. This is the
stand | have taken. In other words, what are the best aspects, | am willing to
appreciate. As such there are highlights and grey sides. As far as the hon.
Minister is concerned, by virture of his word power, and vocabular, he may be
able to articluate and justify what are the things that are highlighted.

[MR. DEPUTY CHAIRMAN in the Chair]

Not only that, he has got the knack of telling things as if it is real when
things really do not exist. Even imaginary things can be nicely explained by
him, as if they are in existence. ...(Interruptions). Sir, as far as the physical
achievements are concerned, the object of the Government is to eliminate
poverty. | am inclined to ask the hon. Minister what is the totality of poverty in
the country and how much has been reduced. Now, according to the figures
available with us, still, about 38 per cent of the total populationis under Below
Poverty Line. Below Poverty Line itself is more than 38 per cent.
Independence has been there for decades and decades. It is very unfortunate
that as opined by many of the people the poor are becoming poorer and the
rich people are becoming richer. In that situation, | would lie to know from the
hon. Minister whether you are eliminating poverty, whether you are enriching
the poor; it is not so. On the
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other hand, if I go with Shri Santosh Bagrodia, the totality of the GDP growth
is good. | have got a pat on the back for that. On the other hand, | would like
to know whether you are able to reduce the fiscal defict. No; it is not at all
encouraging. So, there is one plus point and one minus point. Now, coming
back to my point, whether the problem of unemploymen has been solved; no.
It has been increasing day by day. So, poverty has not been eliminated, the
problem of unemployment has not been solved; and these are the major
problems Coming to the farmers, the prices are rising and we have come
across umpteen number of cases throughout the length and breadth of the
country of farmers committing suicide. You cannot deny that. Sir, the hon.
Minister may try to say that we have simplified the procedure, we have
provided loans for fertilizers and so on. All these things will be highlighted, but
the fact remains, and the ground reality is, that it does not reach the farmer
What is wrong with the system? Is it the failure of the system or human
failure? | am not going into those details at all. Your intentions may be good,
but somehow or the other, it does not reach the poor. This is the way | look at
it.

Sir. coming to some of the other area, as far as fiscal deficit is
concerned, we see that the Non-Plan expenditure, the Revenue Expenditure
and the Government expenditure are going upwards. Now, the bureaucracy
has an understanding with the Ministry; they have got the knack of converting
the non-Revenue Expenditure into capital expenditure when the non-Plan
expenditure is going up. | don't know whether this kind of exercise is adopted
in the Central Government or it is done in the State Government.

SHRI P. CHIDAMBARAM: That can't be done in the Government of
India.

DR. K. MALAISAMY: Sir, coming to public sector undertakings, in the
banks, you are trying to reduce the shareholding in the name of private
participation. With your objective of disinvestment and encouraging private
participation, or bringing them under a joint sector, or whatever it is, you have
taken a stand and you are making an attempt in that direction. But i would like
to ask, how far you have gone on your philosophy, of ideology. To what
extent have you succeeded? That is the first point. At the same time, India
being a welfare State, will this policy not be running counter to that principle?
| would like to ask whether you are still in favour of the welfare State
principles you go ahead with the present policy. (Time-bell)
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which your Left Front the Communist friends may not wish, to go with your
disinvestment and privatisation attempt.

SHRI V NARAYANASAMY: Are they not your friends'?

DR. D MALAISAMY: They are your political friends They may be your
allies but on certain aspects they are not.

Sir. coming to Plan outlay, you have made allocations. But we find that
in the field of education, health, rural development, rural housing, etc. either
allocations are not made at all, or, even if they are made, they are
inadequate. | would like to know what are your priorities. When you set
priorities do you go by the proper norms or not?

MR. DEPUTY CHAIRMAN: Dr. Malaisamy, please conclude
...(Interrutption)...  You are not listening to me. You need to
conclude..(Interruptions)... Mr. Pany, sometimes you may speak. They have
been allotted one-and-a-half hours' time. Now they have got ten minutes.
What can | do? It is on the basis of parties

DR. K. MALAISAMY: Sir, a number of people have not spoken.

MR. DEPUTY CHAIRMAN: That is not the case. Please conclude This
is an Appropriation Bill. We are not conducting a total debate on this
..(Interruptions)....

DR K MALAISAMY: Now, that is the problem

MR DEPUTY CHAIRMAN: No, it is not. Just a minute, Dr Malaisamy
Now. it is 5 o'clock There is also Half-an-Hour Discussion. | would like to take
the sense of the House as to whether we could dispense with the Half-an-
Hour Discussion and continue with the debate

SHRI P. CHIDAMBARAM: Sir, we shall conclude the debate.
MR. DEPUTY CHAIRMAN: That is what | am saying.
SHRI MATILAL SARKAR (Tripura): Sir, | shall need five to ten minutes.

MR. DEPUTY CHAIRMAN: That is not possible, Mr. Sarkar, because
otherwise we will not be able to complete. So, the sense of the House is that
we shall continue with the debate and conclude it. The Minister, Shri Mani
ShankarAiyar, could lay his papers.
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THE MINISTER OF PANCHAYATI RAJ. MINISTER OF YOUTH
AFFAIRS AND SPORTS AND THE MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI MANI SHANKAR AIYAR): Sir, | am a
servant of the House.

MR. DEPUTY CHAIRMAN: Yes, you may lay your papers.

STATEMENTS BY MINISTERS—Contd

STATUS OF IMPLEMENTATION OF RECOMMENDATIONS

CONTAINED IN THE HUNDRED AND TWENTIETH REPORT

OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOME AFFAIRS

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF YOUTH
AFFAIRS AND SPORTS AND THE MINISTER OF DEVELOPMENT OF
NORTH EASTERN REGION (SHRI MANI SHANKAR AIYAR): Sir. | beg to
lay a statement on the status of implementation of recommendations
container in the Hundred and twentieth Report of the Department-related
Parliamentary Standing Committee on Home Affairs

GOVERNMENT BILLS— Contd
THE APPROPRIATION (No. 5) BILL, 2006
AND

THE APPROPRIATION (NO.6) BILL, 2006. —Contd.

DR. K. MALAISAMY Sir, | am told that the national banks are not faring
well and they are able to survive because of the Budget support given by this
Government. When the national banks are not faring well, what are you going
to do? What is the package that you are likely to give to such banks to solve
their hurdle or problems? Again, | am told that you are getting the maximum
revenue, around 54 or 58 per cent of the total
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